CENTRAL ADMIN ISTRAT IVE TRIBUNAL, JABALEUR BENCH
CIRCUIT BENCH AT BILASPUR
Original application No., 841 of 2001

Bilaspur, this the 9th day of July, 2004

Hon *ble Shri M.P. Singh, Vice Chairman
Hon *ble Shri Madan Mohan, Judicial Member

Arvind Yadav, S/o0. Shri J.B. Yadav,

aged about 30 years, Scientific

Officer/Engineer = SB, DI0Q, National

Informatic Centre, Distt Unit - Raigarh

(Chhatisgarh). ees = &pplicant

(By &advocate = Shri M.N. Banerjee)

Versus

1. Union of India, through the
Secretary, Ministry of Informétion
Technology, Govt. of Indis,

. New Delhi = 110 003.

2. Director General National. Informaticx
Centre (Hurs) A-Block; CGO Complex,
Lodhi Road, New Delhi.
3. Director, National Informatic Centre; ' A
' State Unit; Unit;; (MP)
Vindhyachal Bhawan; C«.Wing:.Basement,
Bhopalo
4. Director, National Informatics Centre,
State Unit (Chhatisgarh),
Room No. 238, Raipur.
5. Mnoj Dixit, DIO, Mandla.
6. P.Ke« Mishra, DIO, Bilaspur. coe Res pondents
(By Aavocate - None)

OR D ER (aral)

By M.P, Singh, Vice Chairman -
By filing this Qriginal Application the applicant has
claimed the following main relief 3

Ya, to command the respondents to consider and promote
the applicant w e £ the date his juniors Shri Manoj Dixit
or any other person is promoted as Scientist B with all
consequential and monetary benefits."

2. None is present for the respondents. Since it is an old
case of 2001, we proceed to dispose of tpjis ariginal Applica-
tion by invoking the provisions of Rule 16 of CAT (Procedure)

Wes, 1987, Heard the learned counsel for the applicant and
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perused the records carefully.

3. bDuring the course of argument the learned counsel for the
applicant submitted that the applicant has been granted the
promotion of Scientist Grade-B in the year 2004. However, the
relief claimed is with regard to his promotion withéffeCt from
the date his juniors Shri Minoj Dixit and others were promoted
to that grade. The learned counsel for the applicant states that
dalthough the applicant hdas been promoted to Scientist Grade-B

retros pectJ.ve ‘
but he s not been promoted from the/date i.e. when his jwmiora

- Shri MAnoj Dixit and others have been promoted vide order dated

24th July, 200l1. According, to the learned counsel for the
applicant/)the applicant has a very good record and no adverse
confidential report has been comminicated to him during his
entire service. Therefore, there is no reason as to why . he was
not considered and promoted from the date his juniors khave been~
promoted. He also states ‘that hf;nhel:;épplicant will be satisfied
in case if direction is given to the applicant to file a

detailed representation for granting him promotion with effect

_ £rom theydate-his juniors Shri Menoj Dixit and others to the

post of Scientist Grade-B hidve been promoted, and thereafter,

the respondents be directed to consider his representation.

4. In view of the submission made by the learned counsel for
the applicant, we direct the applicant to submit & detailed
representati on to the respondents within one month from the
date of receipt of copy of this order and if the applicant
complies with this, then the respondents are directed to
consider the said re‘pre.sentation of the applicant within a
period of three months from the date of receipt of copy of the

representation from the applicant. , 0

5. Accord:.ngly, the riginal Application is disposed of. No

costs. o . ' Mﬁw
Judicia) Member | vieferaiagnd
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